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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 211 OF 2020

IN THE MATTER OF:

DEEPAK SHARMA ...APPLICANT
VERSUS

STATE OF UTTARAKHAND & ORS. ...RESPONDENTS

REPLY TO THE ORIGINAL APPLICATION ON BEHALF OF
RESPONDENTS NO. 5 AND 6

TO,
THE HON'BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
THE HUMBLE REPLY OF THE
RESPONDENTS NO. 5 & 6
ABOVENAMED

MOST RESPECTFULLY SHOWETH:

1. The present Original Application pending adjudication before this
Hon’ble Tribunal has been preferred by the Applicant inter alia
seeking directions to set aside the order dated 28.11.2019 and
21.12.2019 passed by Respondents No. 4 and 3 respectively, and
for declaration that the site situated at Khasra No. 41/1, MIN
Village Jagjeetpur, Mustekham, Taluka Haridwar, District

Haridwar is not a site fit for a petrol pump.
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The instant reply is being filed on behalf of the Respondents No.
5 and 6, who are the owners and allottees of the said Petrol
pump and site, which has been duly allotted to them by
Respondent No. 7 and permission wherefor has been duly
accorded in their favour by the authorities concerned. As such,
the Respondents herein shall be directly and adversely affected
and impacted in the event that the prayers as sought for by the

Applicant herein are granted by this Hon’ble Tribunal.

The Respondents No. 5 and 6 are aware of the facts and
circumstances of the present case and are competent to depose
to the same. In reply to the instant Original Application, the
Respondent No. 5 and 6 confirm the submissions made herein as
true and correct. Anything contrary to the submissions made
herein shall be deemed to be wrong and denied. The present
Reply is being preferred by the Respondents herein to bring out
the complete and correct facts before this Hon’ble Tribunal,
which are essential for the adjudication of the present Original
Application, which facts have not been presented before this

Hon’ble Tribunal.

The Respondents No. S and 6 are filing the present Reply inter
alia to oppose grant of any relief prayed for in the misconceived
and mala fide Original Application filed by the Applicant herein.
The contents of the Original Application under reply are denied

in toto unless specifically admitted hereinafter and no part of the
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same may be deemed to have been admitted for the want of

specific traversal or denial.

Both Respondent No. 5 and 6aresenior citizen lady entrepreneur
residents of Haridwar, Uttarakhand. The subject Petrol Pump
has been duly allotted to them by Indian Oil Corporation Limited
after duly obtaining all relevant permissions and no-objections
under the extant rules applicable at the time of allotment of the

said Petrol Pump.

It is submitted that the present Original Application has been
filed mala fide in order to harass the Respondents herein, with a
vested interest to gain undue advantage and the same is nothing
but a proxy litigation on the part of the competitors of the
Respondents No. 5 and 6 who have competing Petrol Pumps in

the said area.

In this regard, it is submitted that the Applicant herein lacks
locus to prefer the present Original Application before this
Hon’ble Tribunal inasmuch as he is a mere meddlesome
busybody who has preferred the present Original Application at
the behest of the competitors of the Respondents herein. The
said aspect shall be further evident if this Hon’ble Tribunal was

to seek the antecedents of the said Applicant.

Further, it is relevant to state that the present Original

Application before this Hon’ble Tribunal is not the first attempt
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of this nature by the competitors of the Respondents herein. It
may be noted that another PIL in the name of one Mr. Pradeep
Kumar, again at the behest of the competitor Petrol Pump
owners and allotees was preferred before the Hon’ble High Court
of Uttarakhand at Nainital, inter alia seeking to make the same
baseless allegations qua there being a Gas agency near the plot;
a School near the plot; and Electric Poles and wires near the
plot. Pertinently, the said PIL was dismissed in default before the
Hon’ble High Court and was not pursued by the said individual
as it was evident that the Hon’ble High Court shall not entertain
such a frivolous and motivated PIL at the behest of the
competitors of the Respondents herein and as such it is
abundantly clear that the Applicant at the behest of certain
individuals with vested interest has been forum shopping and is
trying to arm twist the answering Respondent in every possible

manner.

It is submitted that the present Original Application is actuated
by mala fide being replete with concealment and
misrepresentations of material facts, seeking to mislead this
Hon'’ble Tribunal and to further cause undue and irreparable
loss to the Respondents herein and to abuse the process of law

in order to eliminate competition in the market.

At the outset, the following brief facts may be taken into account

by this Hon’ble Tribunal:
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a. That on 25.11.2018, the Respondent No. 7, IOCL had issued
an advertisement in the newspapers regarding the want for
regular and retail dealer outlets. A copy of the Newspaper
Advertisement dated 25.11.2018 is annexed herewith and
marked as ANNEXURE R - 1. Pertinently, it was well knows,
from the inception that the said Petrol Pump was to come up

in Haridwar.

b. That on 23.12.2018, the Respondents No. 5 and 6 herein
duly applied for the same for allotment of Petrol Pump vide

Form No. 15455686267938.

c. That on 07.06.2019, after following due processes, a Letter of
Intent was issued by IOCL in favour of the Respondents No.
5 and 6 herein. The said aspect was also a well know fact in
or around the same time in Haridwar. The said aspect
becomes more significant inasmuch as the Applicant who
claims to be a resident of Haridwar ought to have been well
aware of the same around June of 2019, however, he has
mala fide chosen to come at a belated and advanced stage to

this Hon’ble Tribunal.

d. That on 10.07.2019, IOCL sought a no-objection certificate
from the District Magistrate, Haridwar by way of a letter
dated even. A true copy of the letter dated 10.07.2019 is

annexed herewith and marked as ANNEXURE R - 2,
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e. That on 25.07.2019, the District Magistrate, Haridwar in
turn issued a letter to various departments seeking their No-
Objection certificates for the purpose of IOCL’s petrol pump
at the subject site. A true copy of the letter dated 25.07.2019

is annexed herewith and marked as ANNEXURE R - 3.

f. That on 28.11.2019, the E.E.N.H., Dehradun, duly issued
the No-objection Certificate and forwarded the same to the
District Magistrate, Haridwar. A true copy of the No-objection
certificate dated 28.11.2019 is annexed herewith and

marked as ANNEXURE R - 4.

g. That on 21.12.2019, the District Magistrate, Haridwar, after
receiving the No-objection Certificates from various
departments, viz. the SDM, Haridwar; the E.E.N.H,,
Dehradun; HDA, Haridwar; DSO, Haridwar; The Chief Fire
Brigade Officer, Haridwar; SSP, Haridwar; The E.E,,
Uttarakhand Power Corporation, Haridwar etc. issued his
No-objection Certificate to IOCL, Dehradun. A true copy of
the No-Objection Certificate dated 21.12.2019 is annexed

herewith and marked as ANNEXURE R - 5.

h. That post the issuance of the said NOCs, and permission to
operate the Petrol Pump at the said location, on 07.01.2020,
the mnew guidelines were published regarding the

establishment of Petrol Pumps. It is humbly submitted that
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the said guidelines were not applicable to the subject Petrol
Pump that had been given all due permissions prior to the
coming into effect of the guidelines dated 07.01.2020.
Without prejudice, it may further be seen that nothing in the
said Guidelines dated 07.01.2020 prevents or prohibits the
subject Petrol Pump from the rigoursqua its establishment

and operationalization.

i. That a PIL was filed by one Pradeep Kumar from Haridwar
raising substantively the same allegations as are sought to
be raised in the present Original Application by way of a PIL
before the High Court of Uttarakhand at Nainital on or
around 30.07.2020, which PIL came to be dismissed by the
High Court on 09.10.2020. A copy of the order dated
09.10.2020 is annexed herewith and marked as ANNEXURE

R - 6.

11. It is submitted that the allegations contained in the Original
Application qua there being high tension electrical wires over the
top of the subject Petrol Pump, apart from being factually
incorrect are also purposefully misleading. In this regard, it is
humbly submitted that there are no high tension electricity wires
over the subject site. Further, without prejudice, it is humbly
brought to the attention of this Hon’ble Tribunal that as per the
letter received from the EE Vidyut Pariyojana Khand, Haridwar

regarding the removal of electric poles and laying down of
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12.

underground electric cables and wires, the same is underway for
the entire Signhdwar to DeshrakshakTiraha region under the
Kumbh Mela Pariyojana, which is to be completed shortly. As
such, factually and otherwise, there is no question of any high
tension electricity wires over or around the subject petrol pump
site, as has been sought to be falsely presented before this
Hon’ble Tribunal in the captioned Original Application. A copy of
the letter dated 20.11.2020 is annexed herewith and marked as

ANNEXURE R - 7.

It is submitted that the allegations contained in the Original
Application qua there being a gas godown near the petrol pump
site are further wholly misconceived and factually incorrect. In
this regard, it is most humbly submitted before this Hon’ble
Tribunal that no such gas godown is present or operating in the
near vicinity of the subject petrol pump site. It is humbly
submitted that there is only a gas agency front office (Pushpak
Gas Service) near the subject Petrol Pump Site and no gas
godown or storage of gas cylinders etc. takes place at the said
office.The Gas godown is at least 3-4km away from the subject
site. A copy of the licence issued by the Controller of Explosives,
Dehradun, in this regard, is annexed herewith and marked as
ANNEXURE R - 8.A copy of the GST registration issued to
Pushpak Gas Service is annexed herewith and marked as
ANNEXURE R - 9.
ﬁ na C/‘I.P/%c:\
(N\om'\u Oy



13. It is submitted that the allegations contained in the Original
Application qua there being a play school next to the subject
petrol pump site are also wholly misfounded and a deliberate
attempt at misleading this Hon’ble Tribunal. It is humbly
submitted that the alleged play school has not been physically
functioning at the subject premises and was also not functioning
at the said premises as on the date of filing of the present
Original Application under reply or as on date. As such, the
same is not an impediment to the rightful functioning of the

subject Petrol Pump at the said site.

14. That further, it is most humbly submitted that the subject petrol
pump at the said site is in public interest inasmuch as the same
is required for the availability of fuel and options to the public at
large in the said region. In this regard, this Hon’ble Tribunal may
further refer to the letters dated 18.02.2020 and 02.03.2020
whereby the Kumbh Mela Authorities have requested for the
same to the concerned Ministry and Authorities. A true copy of
the letters dated 18.02.2020 and 02.03.2020 are annexed

herewith and marked as ANNEXURE R - 10 (Colly.).

15. That without prejudice to the above, it is most humbly submitted
that the Guidelines dated 07.01.2020 as are sought to be applied
to the subject Petrol Pump Site are not applicable to the same,
inasmuch as IOCL had issued the Letter of Intent on 07.06.2019

after examining all papers and doing site inspection. Further, the
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16.

17.

18.

19.

relevant NOCs were obtained as far back as on 28.11.2019 and
21.12.2019 prior to the said Guidelines coming into force. It is
most humbly submitted that the said Guidelines cannot be
deemed to have retrospective operation so as to cover any Petrol
Pumps that have received allotment, sanction and no-objection,

prior to coming into force of the said Guidelines.

It is submitted that the present Original Application deserves to
be dismissed on these counts alone as it is settled law that a
party that comes to the Court/Tribunal with unclean hands
seeking to pollute the stream of justice is disentitled to any relief

from the Court/Tribunal.

It is submitted that the Respondents No. 5 and 6 shall be gravely
prejudiced and irreparable injury will be caused to the
Respondents herein if the present Original Application is allowed

by this Hon’ble Tribunal.

The Respondents No. 5 and 6 humbly seek the leave and liberty
of this Hon’ble Tribunal to place on record and rely upon such
additional facts and documents as may be necessary in the

course of hearing or as directed by this Hon’ble Tribunal.

That even the mandate of the National Green Tribunal Act under
section 14 is not made in the present Application, as there is no
substantial question relating to the environment [Section 2(n)

and 14 of the NGT Act]

10

b up 2 Srovu G



11

PRAYER

In the present facts and circumstances, it is most respectfully prayed

that this Hon’ble Tribunal may be pleased to:

(1) Dismiss the Original Application No. 211/2020with costs;

(i) Pass any other such other or further order(s)/direction(s) as

this Hon’ble Tribunal may deem fit and proper.

AND FOR THIS ACT OF KINDNESS THE RESPONDENTS AS ARE

DUTY BOUND SHALL EVER PRAY.

lrn Grpter oaqu G
RESPONDENTS NO. S & 6

Through WM 56
SANYAT LODHA

Advocate for Respondents No. 5 and 6
C-9, Lower Ground Floor,

Jangpura Extension, New Delhi -14
sanyat.lodha@gmail.com
+91-8447477651

NEW DELHI
DATED: 18 .01.2021



BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 211 OF 2020

IN THE MATTER OF:
DEEPAK SHARMA ...APPLICANT

VERSUS

STATE OF UTTARAKHAND & ORS. ...RESPONDENTS

AFFIDAVIT IN SUPPORT OF REPLY

Id" I 1\/1 I, Richa Gupta, W/o. Sh. Sharad Kumar Gupta, aged about 61 years, R/o. A-
28, Mohalla Shyam Vihar (Khankal), Haridwar — 249404, Uttarakhand, do

hereby solemnly swear and state on oath as under:-

. That | am the Respondent No. 5 in the captioned Original Application, |
am well conversant with the facts and circumstances of the present case
and therefore competent to swear the present Affidavit in support of the

reply to the Original Application.

2. That the accompanying Reply has been drafted by my counsel under my

instructions. The contents of the same have been read over and

explained to me in the vernacular. | state that the facts mentioned in the

—_ iy Reply are true and correct to the best of my knowledge and belief, the
~ '/’r“ k}ﬁ} %\ . i
7 ’;:B.IAI.;...,‘__% Y legal submissions are true based upon the legal advice received and
o ‘-.:’ \
' R\ nothing material has been concealed therefrom.
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3. That the documents annexed thereto are true and correct copies of their
respective originals.
QM
DEPONENT
VERIFICATION
|, the above named deponent, do hereby verify on oath that the contents of
my affidavit are true and correct to my knowledge and nothing material has

been concealed therefrom and no part of it is false.

Verified on this the ___| 1 day of January, 2021 at ___\esichues

SHUTOSH soT! WA, ) ‘ ‘\W
NOTARY, Hariduar
Approved by Cenga, Govt ot :

W vE \B\\%\o\_‘
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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 211 OF 2020

IN THE MATTER OF:

DEEPAK SHARMA ...APPLICANT
VERSUS
g \'?/ STATE OF UTTARAKHAND & ORS. ...RESPONDENTS
ﬁfb“\/\ AFFIDAVIT IN SUPPORT OF REPLY

|, Manju Gupta, W/o. Sh. Rajeev Kumar Gupta, aged about 54 years, R/o. A-
28, Mohalla Shyam Vihar (Khankal), Haridwar — 249404, Uttarakhand, do

hereby solemnly swear and state on oath as under:-

L 1 That | am the Respondent No. 6 in the captioned Original Application, |
am well conversant with the facts and circumstances of the present case
and therefore competent to swear the present Affidavit in support of iie

reply to the Original Application.

2. That the accompanying Reply has been drafted by my counsel under my
instructions. The contents of the same have been read err and
explained to me in the vernacular. | state that the facts mentioned in the
Reply are true and correct to the best of my knowledge and belief, the
legal submissions are true based upon the legal advice received and

nothing material has been concealed therefrom.

NdTAnwfjf‘é:
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3. That the documents annexed thereto are true and correct copies of their
respective originals.
Waru Cufdn
DEPONENT
VERIFICATION
I, the above named deponent, do hereby verify on oath that the contents of
my affidavit are true and correct to my knowledge and nothing material has

been concealed therefrom and no part of it is false.

Verified on this the | 6™ day of January, 2021 at_MasidaAoy

Yoy Gup
DEPONENT

tonof the WS, . . T
! and signea befarc i 1o
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ANNEXURE-R-1
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Marketing Division - Uttar Pradesh State Office-ll

Notice for appointment of Regular / Rural Retail Outlet
(Petrol Pump) Dealerships for the state of Uttarakhand

indian Qil Corporation Ltd. (MD) proposes to appoint Retail Outlet dealers at various
locations in the State of Uttarakhand.
The detailed Advertisement and Brochure are available in the website
www.patrolpumpdealarchayan.in '
Application for RO dealership along with online payment of Non-refundable application fee,
asapplicable, should be subrmitted on-line by date 24.12.2018.
The facility for submission of ondine application will be withdrawn immediately after the
cut-off date as mentioned above.
APPLICANTS, IN THEIR CWN INTEREST, SHOULD CAREFULLY GO THROUGH THE
“BROCHURE” AND UNDERSTAND CONDITIONS OF SELECTION BEFORE
SUBMITTING THEIRAPPLICATION.
The Corporation reserves the right to cancelfwithdraw/ amend this advertisement or extend
the due date atits sole discretion without assigning any reason.
In case of any discrepancy in advertisement published in English Newspapers vis a vis
vernacular dailies, the direction/information indicated in English paper would prevail.
Corrigendum, if any, will be published only in the Web site
www.petrolpumpdealarchayan.in
For purchase of Brochure and any information with regard to the
advertisement, candidates may contact the following address:-
Address:Dehradun Divisional Office, 25 Nimbuwala, Garhi Cantt.,
Dehradun - 248003, Uttarakhand, Contact No.: 0135-2750107

Sog ‘5;‘%5 i g
TR .'- R e w l
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ANNEXURE - R—

Ref: DDN DO/NRO/1S6
DTD:-10.07.2019

To

The District Magistrate
Handwar,
Uttarakhand.

SUB:- No Objection _Certiﬂcate for Development of New Petroleum
Class A/B Retail Qutlet Khasra No. 41/L. MIN Village- Jagjeetpur
Mustehkam Tehsil- Haridwar Dist- Haridwar (Uttarakhand).

Sir,
It is proposed to develop a New Petroleum Class A/B Retail Outlet at the
subject location.

The installation of new Petrol/Diesel Retail Outlet at the subject Jocation
will greatly help the public by providing fuels closer to them. Enclosed
please find the 06 (S1x) copies of the layout drawing for the same.

You are requested to ssue “No Objection Certificate” m favour of M/s
Indizn Ol Corporation Ltd. (MD) for enable us to develop the said Retail
Outlet. The NOC may kindly be forwarded to this office along with two
copies of lavout drawings duly signed and stamped.

In case of any clarification Shri. Kuldeep Kumar, Mgr(RS) Haridwar SA
on 9412268448 / LOl Holder Smt. Richa Gupta & Smt. Manju Gupta on
9412074117 or undersigned on 9412045808 may kindly be contacted.

Thanking vou.
Yours faithfully
For Indian Oil Corporation Ltd,
Sd/-
Ch. Divisional Retail Sales Manager

“True Copy”

TRUE COPY
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ANNEYURE -R~2

OFFICE OF DISTRICT MAGISTRATE, HARIDWAR
Number: 3045/Artillery Assistant-2019 Dated: 25/7/2019

1- Senior Supermtendent of Police, Haridwar.

2- Secretary, Haridwar-Roorkee Development Authority, Haridwar.

3- Deputy District Magistrate, Haridwar.

4- Executive Engineer, N.H. Division P.D.W, Near LS. B.T. Dehradun.
5- District Supply Officer, Haridwar.

6- Chief Fire Brigade Officer, Haridwar.

7- Executive Engineer, Uttarakhand Power Corporation, Haridwar.

Kindly peruse the copy of enclosed letter No. DDN DO/NRO/136
dated 10.07.2019 of Indian Oil Corporation Ltd. Dehradun, which is in
regard to issuance of no objection certificate for establishment of New
Petrofeum Class A/B Retail Outlet Dealership in KN, 41/1 Min of
Village Jagjeetpur Mustahkam, Tehsit and District Haridwar,

Therefore, said application and map are being sent with this aspect
that kindly sent the departmental enquiry report to this office as per law.
The revenue department shall submit the map by signing and certifving
it
Enclosure: As mentioned above.

Sdr-
Incharge Officer {Artillery)
1/C District Magismate
Handwar

“True Translated Copy”
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OFFICE OF THE EXECUTIVE ENGINEER,
NATIONAL HIGHWAYS DIVISION, P.W.D., DEHRADUN
Office of the Executive Engineer, National Highways, PWD, Dehradun

Uttarakhand
Near LS.B.T. In Front of City Junction Mall, Big Bazar
Ph. No. 01352641242 Email-eenhddn(@gmail com

Letter : 2817/1C ‘ Dated: 28/11/2019
To, )

incharge Officer (AYUSH)

Haridwar
Subjéct: In regard to No Objection Certificate.

Reference;  your letter 3198/Ayush Assistant/19 Dated 27.11.2019,

It has to be mform in veference to above subject etter that St
Niany? Gupta and Smi Richa Gupta have applied for Pgtgolc,um Retail
Outlet in Khasra No.41/1{nmun), Village Jagjectpur Mus., near Singhdwar,
within the limit of Nagar Nigam. At this place total width of road
(RO W.y1s 66 Ft.. which is situated at a distance of 150 Meters from

wghdwar and 300 Meters from Deshirakshak Tiraha, which 1s an Urban
area and the same is according to the Guideline of MORTH.

Therefore, the department has no objection for establishing Petrol

Pump outside the R.O.W. of road.

Sd/-
28/11719
(Jeet Singh Rawat)
Executive Engineer,
National Highways Division, P.W.D.
Dehradun,

“True Translated Copy”

19



‘ ANN ExuEe-R-5

OFEICE OF THE DISTRICT MAGISTRATE, HARIDWAR .

Letter :3400/Shastra Shayak-2019 (NOC) Dated: 21/12/2019

Chief Regional Manager,
Indian O1] Corporation Limited,
Dehradun.

Please take reference of your office Indian Oil Corporation Ltd.
Dehradun’s letter No. DDI‘_\JDO/NRO/I% dated 10.07.2019, which is
regard to issuance of No Objection Certificate for establishment of new
Retail Outlet of Company in K.No, 41/1(min) of Village Jagjeetpur
Mustahkam, Tehsil and District Haridwar. )

An this regard Sub Divisional Magistrate Hanidwar’s report dated
23-09-2019, report dated 20@8-2019 of District Supply Officer,
HEﬂI“ld\’\"ﬂ-l', report dated 21-08-2019 of Executive Engineer, Uttarakhand
Power Corporation Haridwar, report dated 28-11-2019 of Execcutive
Engineer. National Highways Division, P.W.I3. Dehradun, report dated
22-08-2019 of Secretary, Handwar Roorkee Development Authority,
report-beat/verification/NOC/2019  dated  16-09-2019  of  Senior
Superintendent of Police, Haridwar, have submitted their no objectuon
reports on the basis of compliance of department’s rules/conditions.

Therefore, on the basis of no objection reports presented on record,
the no objection certificate is issued in respect of Khasra No.41/1(min),
Village Jagjeetpur Mustahkam, Tehsil and District Haridwar for
establishment of new Qutlet of Company, in light of directions issued by
various departments and spot inspection done by Chief Fire Brigade
Officer Haridwar to check fire prevention arrangement over the proposed
spot as per the approved map and rules being followed as stipulated
under Petroleurn Rules, 2020, This permission would be deemed to be
rejected in case departmental conditions/prohibitions are violated.

Enclosed: Map approved by Cempany.

Sd/-
(Deependra Kumar Chaudhary)

TRUE COPY
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ANNEXRORE-R-6

A S BB

IN THE HIGH COURT OF UTTARAKHAND AT NAINITAL
Writ Petition (PIL) No. 14_1 of 2020

Pradeep Kumar | ...Petitioner
Vs.
State of Uttarakhand and others ...Respondents

Petitioner’s counsel is absent.

09" October, 2020

Coram: Hon’ble Ravi Malimath, A.C.J.
Hon’ble Ramesh Chandra Khulbe, J.

Ravi Maliimath, A.C.J. (Oral)

Petitioner’s counsel is absent.  He was also

absent on the previous date on 14.08.2020. It is apparent

that he is not interested to prosecute this matter.

2. Hence, the Writ Petition is dism_isséd.
3. . All pending applications also stand rejected.
(Ramesh Chandra Khulbe, J.) (Ravi Malimath)
09.10.2020 . A.CJ.
' ‘ 09.10.2020
R.P.

TR%&OPY

e



22

e o e e ANNEXURE-R-F
(Project) Electricity Project Division ' L (af¥elrorm) frem uidom wes,
Uttrakhand Power Corporation Lid. TEOE Y PRAN Ao
33/11KV; §/8 Mayapur, ’ 33/ 1130810 WAL AR,
Haridwar- 249401 R mg??g;;iggg
Mob. No. 7351824000

E- Mail —epdhdr.upcl@gmail.com
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(Project) Electricity Project Division
Uttrakhand Power Corporation Ltd.
33/11KV,S/S Mayapur,
Haridwar-249401

Mob.No. 7351824000

E-Mail-epdhdr.upcl@gmail.com

Letter:- Date- 20-11-2020

M/s Vindya Talelinks Ltd.,
Plot No.- 496/497 Laksar Road,
Jagatipur, Haridwar.

Sub- In regard to underground electric wire and
pole along the road from Singh Dwar Kankhal

up to Deshrakshak Tiraha.

A letter by Richa Gupta W/o Shri Sarad
Gupta, Singhdwar Kankhal Haridwar was
received by this office (enclosed) in regard to
above subject on 03-11-2020 that electric wires
on the poles of electric department are running
on both the sides of rode from Singhdwar to

Deshrakshak Tiraha. Under the preparation of
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Kumbh Mela all the wires swung up on the poles

of Haridwar City are to be removed.

In regard to above you are directed to
ensure removing of all the swung up electric
wires on the poles from Singhdwar to
Deshrakhak Tiraha up to 30-11-2020.

Enclosure as per above

Sd/-
(Pawan Singh)
Executive Enginer
Electric Project division Haridwar
Letter no. 3103/ dated 20-11-2020

Copy Rich Gupta W/o Sarad Gupta Singhdwar

Kankhal Haridwar for information.
Sd/-
(Pawan Singh)
Executive Enginer

Electric Project division Haridwar
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ANNEXORE-R-¥
Bl BRR
HIGT WK /Government of India
qifoed 3R IEEHT AAE/Ministry of Commerce & Industry
TP ayr RATEEF YR WIS /Petroleum & Explosives Safety Organisation (PESQ)
42/1, RO WY, , o T F W
- 248006 .
421, Indira Nagar, Near Asian School, Dehradun - 248006 e
SHT/E-mall : cedehradun@explosives.goviin
qA/Phone/Fax No : 0135-2769780
HINo : GICCIUCI06M47(G19860) ‘ f&/Dated : 30/09/2019
mr #]To, B " o e . _— e )
M/s. M/S Pushpak Gas Service (Prop- Sh Rajeev Kumar Gupta),
SINGHDWAR, OPP GURUKUL PHARMACY, KANKHAL, L
Village/Town: JWALAPUR, e R
City: Hardwar,
Taluka: Hardwar,
District: HARIDWAR
State: Uttarakhand
Pin : 249404

frqg/Sub : Plot No: 281, Jwalapur Haridwar, Village/Town: Jwalapur, District: HARIDWAR, State: Uttarakhand, Pin : 249404 - &
Belstt 7 LPG 3 o sfanor AW Relet faw, 2016 & w6 U & Hewld S IgefeT & GICCIUCI0BMAT(G1986D) -

FHFATCT HaOT &% &I # Storage of LPG gas in cylinders at Plot No: 281, Jwalapur Haridwar, Village/Town: Jwalapur,
District: HARIDWAR, State: Uttarakhand, Pin : 249404 - Licance No. G/CC/UC/06/147(G19860 granted in Form F of Gas
Cylinders Rules, 2016 - Transfer of Licence regarding. :

AP Sir

{s)
Four s &, 12/09/2019 F 39eT H. OIN372008 &7 Hes! Tgor F/Please refer to your application No.OIN372008 dated
12/09/2018 .
W TH A AR H.G/CCIUCI06/147 3 o1 faftiad HaRa & sud @y S ST W Y The  licence  number
GICCUC/06/147 in Form-F is sent herewith duly transfered in your name.
g Al w fF I ReiEr Braw, 2016 & @aw 55(5) & AR, AT F G ANGROT §g WG 50 wAET F 59
Fepariea 1 durar WA g F qF (R 30 Rawrat 2023 F W SR Od) S #T & | R 30 Freve 2023 ¥ geard
Ty Rl 30 Faret 2024 @ g wea deftor smdew, dw fhetet B, 2016 & B 55(7) ¥ HTOR fele geF ¥
ary g faamtde ger | Raw 30 Raway 2024 amaﬁémmaﬁmmmm@rﬁuﬁfﬁagmm:
faced 8 Srwel 1/ The licence is valid upto30 Sep, 2023 . Please note that application for renewal of the licence shall be
submitted so as to reach this office before the licence expires (i.e. on or before 30 Septemebr, 2023) as required under Rule 55

(5) of Gas Cylinders Rules, 2016, Application for renewal of licence received after 301" Septemebr, 2023 but not later than 30
September, 2024 shall be considered only with late fee applicable vide Rule 55(7) (a)(b) of said Rules. The licence will

automatically expire if no application is received upto 30" Septemebr, 2024.
F9ar 37 99 B Wita & wadr & | /Please acknowiedge the receipt of this letter, )
sreadarYours faithfully, \

S

{EAfam
{Dr. B. Singh))
faryies s

Controller of Explosives

?ﬁ_l(ﬂm ragun .
Copy forwarded to :- fhvEres g%%%ﬁ,&mﬁf"ﬁ
1. M/S Pushkar gas Service, *, , HARIDWAR, Hardwar,, Uttarakhand, 0 Cony £ ‘,ﬁ@m}ﬁ

For Jt. Chief Contoller of Explosives
Agra

(AU STAFRY S dest Fr TR, ot ao = Reor % AT o gA J9WEe hitp:peso.gov.in & (]

(For more information regarding status,fees and other details please visit our website http://peso.gov.in)

po

http://10.0.1.28/pesoGCR/licence/CustomizeLetterPrint.aspx 10/1/2019
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RO N
et Py
e 50,51 sitc ;ﬁff o /(525 Aues 50,51 and 54) s
Licence to store compressed gas in cylinders
¥ afea "way Licence No, ; GICC/UCI06/147(G19860) ATt YEH FFee Rs, B000/- per yéar
M/s. M/S Pushpak Gas Service (Prop- Sh Rajeev Kumar Gupta), SINGHDWAR, OPP GURUKUL PHARMACY, KANKHAL, Village/Town: JWALAPUR, City:
Hardwar, Taluka: Hardwar, District: HARIDWAR, State: Uttarakhand, Bin: 249404 = =iy aftfe 3 Yaiw e GICCIUCIO6/147(G19860) dated 30/09/2019 &
aféﬁammwcﬁqﬁat#,ﬂmﬁmﬁ}wafi‘rﬁsvm.1354(1aa4zﬁr4)mmmmmw%mﬁmwﬁaﬁaﬁmeﬁzﬁm
@F.mmwamwwmﬁmﬂmmmamau ‘
Licerice is hereby granted lo M/s. M/S Pushpak Gas Service (Prop- 5h Rajeav Kumar Gupta), SINGHDWAR, OPP GURUKUL PHARMACY, KANKHAL,
Village/Town: JWALAPUR, City: Hardwar, Taluka: Hardwar, District: HARIDWAR, State: Uttarakhand, Pin: 249404 valid only for the possession of cylinders

filled wim__compressed gas in the licensed premises described below and shown in the plan No GICCIUCIDGI147(G19860) dated 30/09/2019 subject to the provisions
of the Explosives Act, 1884(4 of 1884) and the'Rules made thereunder and to the further conditions-of this licence, - - - o M

€ HEANT 30 RewaL 2023 & FgT WA |/ The Licence shall remain in force fill the 30t September 2023,
For Jt, Chief Controller of Explosives

March 10, 2006 By A Agra

oA SRET #1 et A ARty / DESCRIPTION AND LOCATION OF THE LICENSED BRI : ,
Wﬁmm%wwﬁmmmﬁ#ﬁvmm, mmmmmﬁmmfawwmmmm@

G/CCIUC/06/147 dated 30/08/2019 3 femrar war & & afeug ¢ 3N frwd v wesmer 9% B/ The licensed premises, the layout boundaries and other

particulars of which are shown in the attached approved plan No. GICC/UCI06/147 dated 30/09/2019 are siluated at Jwalapur and consists of a storage shed for
possession of the gas contained in cylinders as described here under:

AW # THW Type of Gas AGE /Quantity
) T Toxic ~NIL.-

b) e R afic v Sa@mahe /Non-Toxic and Non Nl
Flarmmable

0 #e fadsr AT samade MNon-Toxic and L
Flammable

d) [Efta offeels AW /Dissolved Acetylene Gas T

& warar R B 3 saete gier

¢} Y& MNon-Toxic & Flammable liquefiable gas other] ~NIL-
han LPG

f) [eadvai/ Liquefied Pertoleur (Gas LPG - 12000 Kgs.

3T vele HEAT PlotNo : 281 77 &7 =T M s Jwalapur A1 TR G A : Hardwar f7AT : HARIDWAR 31T < Uttarakhand.

2

/ and is situated at PlotNo : 281 Village/Town Jwalapur Police Station ; Hardwar District : HARIDWAR, State: Uttarakhand.
AT & qesiET & FAT T | SPACE FOR ENDORSEMENT OF RENEWALS

prpafea o %
AdrETT @ afraDate of | wnifer £ ariwDateof | 2 )
. EETIRTY/Signature and stamp of the
Renewal Expiry " . .
icensing authority
ifaferaw, 1884 o1 3w e
T i kv g,
016 & FuHl W 3 IwRT
udt #r FeeEe 7 ger Deepak K
. eepak Kumar
B g g e 16/0112018 30/09/2023 DCE
ed o ad s e sem For Controller of Explosives
i/This licence shall be renewable Dehradun

without any concession in fee for
en years in the absence of
ontravention of the provision of
he Explosives Act, 1884 or Gas
Cviinders Rules, 2018, framed
hereunder or of the conditions off
he licence

wﬁ&@ﬁcﬂqﬂ'ﬂtmmﬁwwaﬁmwﬁé:y;;waﬁwmaaﬁzﬁ‘mﬁwaﬁnﬁﬁa%Muzmﬁwéa T & T T Sedden
BT & A 9 e g o e R s T une wRiEw ¥, R R o o o A o i, av R R, S A GRS A% T ar

I, ar & @, gusshw o g | / This licence is liable fo be cancelled if the licenced premises are not found conforming to the description and conditions
attached hereto and contravention of any of the rules and conditions under which this ficence is granted and the hoider of this ficence is also punishable with
imprisonment for the term which may extend to two years or with fine which may extend to three thousand rupees or with both.

http://10.0.1.28/pesoGCR/licence/CustomizeLetterPrint.aspx 10/1/2019
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ANNEXVRE (9

Government of India
Form GST REG-06
[See Rule (1]

Registration Certificate

Regisivation Numper : 05ARZPG1648N1Z1
I, |Legal Name RAJEEV KUMAR GUPTA
2. |Trade Name, if any M/5 PUSHPAK GAS SERVICE KANKHAL HARDWAR,
3. Constitution of Business Proprietorship
4. jAddress of Principal Place of 0, OPP GURUKUL PHARMACY, SINGHDWAR KANKHAL,
Business Haridwar, Uttarakhand, 249404
-
R Date of Liability 01/07/2017
6. Period of Validity From 01/07/2017 |To
7. Type of Registration Regular
3. Particulars of Approving Autherity
Signature Signature valid
Digitally signeg by4¥S GOODS
AND SERVICESAX NETWORK 1
Date: 2018.07.1620:25:38 1ST
i
|
s Name f

Designation

Jurisdictional Office

9. Date of issue of Certificate

16/07/2018

Note: The registration certificate is required to be prominently displayed at all places of business in the State.

This is a system generated digitally signed Registration Certificate issued“tﬁ)ased on the deemed approval of application oa $1/07/2017
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TR TPy
GSTIN OSABZPG1648N: 7
Legal Name RAJEEV KUMAR GUPTA
Trade Name, if any M/S PU

SHPAK (A8 SERVICE KANKHAL HARDWAR
Details of Additional Places of Business

Total Number of Additional Places of Business in the State 0

TRUE COPY

28



_ A R- N
NIV | NNEXURE-R-10(Coally)
HRT AAT—2021,

gRER |

1= forenfary, o
. eRER/Aevg /R / e |

2—  afYss gfers omlers,
o ﬁ?/m/@@/ﬁfﬂﬂl

- eRgR /S0 ,
D e afgsr-grea SR,
a1, DTS,

C sRer/cegE/ds/ ety -
| TRER/ 2Exg /1 /Red(E™ &9) | | |
s gy / Riogesio-godo—2021/2019 e {8 .9/2020,

. WWW%W%W%WW%%%ﬁzm ¥
. g eRER ¥ @ et ot e fea S 8, R @ 16 wus e afl @
) Bt e 8, R ot A oo areel & ge Yo & ¥ o
i e A B ) ok ofw R 3g o den el T gk o9 o

T AeT—2021,
eRer|

- WWWWWGWWWWWI
o~ ogEd, TeaTe wew W, Hr wratery EIGT] /

| | ey

R AAT—2021,

sRER|

TRUE COPY

¥

" g e 2021 ¥ g/ Srover /e / Telfy Y R W udy Al

29




Uy,

AYY AT,
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From,

Mela Officer,
Kumbh Mela- 2021
Haridwar.

To,

1- District Magistrate,
Haridwar/Dehradun/ Pauri/ Tehri
2- Senior Superintendent of police
Haridwar/Dehradun/ Pauri/ Tehri
3- Secretary Development Authority
Haridwar/ Dehradun
4- Chief Engineer- Regional Officer,
Ministry of Road Transport High way,
46/A Canal Road,
Jakhan, Dehradun,.
5- State level Coordinator
L.P.G/Oil, Dehradun

6- District Supply Officer
Haridwar/Dehradun/ Pauri/ Tehri
7- Executive Engineer

Public Work Department State Division
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Haridwar/Dehradun/ Pauri/ Tehri Kumbh

Area.
8- Chief Fire Officer,
Haridwar/Dehradun/ Pauri/ Tehri

9- Executive Engineer Uttarakhand Power

Corporation
Haridwar/Dehradun/ Pauri/ Tehri Kumbh Aera.
Letter no. 5207/ D.S.0-K.M.-2021/019

Sub- In regard to arrangement  of
petrol/Diesel/CNG/GAS etc. in the Kumbh Mela
2020.

Sir,

Kindly as you are aware in regard to above
mentioned subject that in the year 2021 kumbh
Mela is to be organized in the Hridwar District,
in which there is possibility of about 16 crore
pilgrims visiting the Mela, in which maximum
pilgrims will visit the Kumbh Mela area by their

own vehicles. Although in the Kumbh Mela area
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petrol/ diesel retail outlets and gas agencies are
established even then for the (greater
convenience of pilgrims during the kumbh Mela
establishing of new Petrol Pump and CNG Petrol
pumps are proposed, in which there is a process
of obtaining no objection certificate and issue of

license from various departments.

Thus keeping in view convenience of pilgrims
visiting in Kumbh Mela 2021 by taking rapid
action on priority basis complete at the earliest
the process in regard to issuing of no objection
certificate and license for establishing of Gas
Agency, Petrol Pump/Diesel outlet and CNG
Petrol Pumps so that maximum availability of
fuel is ensured when the Kumbh Mela 2021
commences along with there will be greater

facility in refueling of the vehicles of pilgrims.

Faithfully
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Sd/-
Mela Officer
Kumbh Mela 2021
Haridwar

Copy to- Sent to following for information and

necessary action.

1- Secretary Food, Civil Supplies and
Department of Consumer, Uttarakhand
Dehradun.

2- Commissioner, Garhwakl Division Pauri

Camp, Office Dehradun.

Sd/-
Mela Officer
Kumbh Mela 2021

Haridwar
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From,
Additional Mela Officer,
Haridwar.
To,
Chief Engineer- Regional Officer
Ministry of Road Transport Highways,
46/1 Canal Road,
Jakhn Dehradun.
Letter no: 1474/Mela.0/2020 Date-02-03-2020

Sub- In regard to issuing no objection certificate

for new outlet in Kumbh mela 2021.
Sir,

Kindly refer application in regard to above
subject by applicants Smt. Richa Gupta W/o
Sarad Gupta and Smt. Manju Gupta W/o Shri
Rajeev Kumar Gupta R/o Singhdwar Knkhal,
Haridwar, by which it was appraised that Indian
Oil Corporation Dehradun has allotted for
establishment of petrol- diesel outlet at
Kankhal, Dehradun Khasara no. 41/1 situated
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near village Jagjitpur (Jwalapur-kankhal road).
It is to be motioned that Kumbh mela is to be
orgnised in Haridwar district in year 2021 in
which there is possibility of visiting 16 crore
pilgrims out of which maximum pilgrims will
come by there own vehicles and use petrol-
diesel. Along with it is to be mentioned that
above site is situated on a very prime location
and no objection certificate from Chief Engineer,
Regional Officer, Ministry of Road Transport
Highways has not been received for establishing

this retail outlet.

Here it is also to be appraised that
development work is in progress for grand
organizing of Kumbh Mela 2021, which is to be
completed at the earliest keeping it in view it
was directed in the office letter no. 5207 dated
18-02-2020 by Mela Officer Kumbh Mela -2021
Haridwar that keeping in view convenience of
pilgrims visiting Kumbh Mela 2021 process of
issuing no objection certificate and license be
completed at the earliest by taking rapid action
on priority basis in regard to establishment of
Gas Agencies, Petrol/Diesel Outlets and CNG
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Petrol Pumps in Kumbh Mela area so that on the
commencement of the Kumbh Mela 2021 along
with ensuring availability of maximum fuel
pilgrims may get greater facility for refueling of

their vehicles in kumbh Mela area.

It is to mentioned that above referred
proposed retail outlet is in the Kumbh Mela area
which is to be establish at important place of
Haridwar City, by early starting of which
diesel/petrol will be made easily available to the
pilgrims. That by enclosing the application of
the applicant it is sent to you with this object
that you will do the process of issuing no
objection certificate at the above proposed site
on the priority basis at the earliest, so that
before the commencement of Kumbh Mela 2021
greater availability of fuel may be ensured along
with there will be more convenience in refueling

of vehicles of pilgrims.

Enclosure- As per above.

Faithfully
Sd/-
Additional Mela Officer
Kumbh Mela 2021
Haridwar
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Advance Service : Reply on behalf of Respondents No. 5 and 6 - OA 211/2020

1 message

Sanyat Lodha <sanyat.lodha@gmail.com> Mon, 18 Jan, 2021 at 11:17 am
To: Sidiyer94@gmail.com
Bcc: Saslawchambers@gmail.com

Dear Sir

PFA by way of advance service the scanned copy of the reply on behalf of the Respondents No. 5 and 6 in the captioned
matter.

Regards,

Sanyat Lodha
Advocate
+91-8447477651

C-9, Lower Ground Floor,
Jangpura Extension, New Delhi - 14
+91-11-40196496



